
 

State vs.  Unknown 

E. FIR no.  06366/2021  

PS New Ashok Nagar 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of Vehicle no. DL-7S-CC-

7677 (motor-cycle) on superdari 

 

 

Present: Ld. APP for the State. 

  Applicant with counsel.  

 

        Submission heard. Reply of IO perused.  

 

 Instead of releasing the vehicle  on superdari, I am of the 

considered view that the vehicle  has to be released as per 

directions of Hon’ble Supreme Court in case titled as Sunder 

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 

wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or the 

owner declines to take the vehicle or informs that it 

has claimed insurance/re/eased its right in the 

vehicle to the insurance company and the insurance 

company fails to take possession of the vehicle, the 

vehicle may be ordered to be sold in auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon’ble Supreme Court has been 

reiterated by Hon’ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

  Considering the facts and circumstances and law laid 

down by higher courts, vehicle  in question be released to the 



 

registered owner as per RC after due identity verification to 

be  conducted by IO/SHO concerned and on furnishing security 

bond as per valuation report of the vehicle.  After preparation of 

panchnama of the vehicle and furnishing of security bond as per 

directions of Hon’ble Supreme Court, the vehicle  be released by 

the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant/his counsel.  

 

(PANKAJ ARORA) 

    ACMM (EAST)/KKD/05.07.2021 

  

PANKAJ ARORA Digitally signed by PANKAJ ARORA 
Date: 2021.07.05 16:49:59 +05'30'



 

State vs.  Adnan 

E. FIR no. 13904/2021 

PS New Ashok Nagar 

U/s  379/411 IPC 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  Sh. Ikrar Ahmad Siddique, ld. counsel for the  

  applicant/accused.  

  Submissions heard.  Reply filed by the IO perused.  

  As per the reply to the bail application filed by the 

IO, there are around 40 cases pending against the applicant/ 

accused.  

  Ld. counsel for the applicant/accused submits that 

he has already been discharged in majority of the cases.  

  Let a status report of pending cases against the 

applicant/accused be called from the IO/SHO concerned for 

06.07.2021.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021 

  

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2021.07.05 16:50:32 
+05'30'



 

State vs.  Manoj Kumar 

FIR no. 210/2021 

PS Preet Vihar 

U/s  387/120-B IPC 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  Sh. Pradeep Kumar, ld. Counsel for the applicant/  

  accused. 

  Sh. Harsh Vardhan, ld. LAC for the applicant/  

  accused.  

  SI Neeraj through VC. 

   

  Submission on the bail application heard. Reply 

filed by the IO perused.  

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since 28.06.2021. It is 

submitted by ld. Counsel  for the applicant/accused that 

applicant/accused is not previously involved in any other case 

and he has clean antecedents. It is further submitted that 

investigation qua the accused has also been completed, hence  no   

fruitful   purpose   would   be  served   by keeping the 



 

accused/applicant in custody.  It is further submitted that 

applicant/accused also wishes to get her daughter admitted in the 

school, hence, it is prayed, that accused/ applicant may be granted 

bail on humanitarian ground. 

  Bail application is opposed by the ld. APP  stating 

that allegations against the applicant/accused are serious in 

nature and as such,  it is prayed that bail application be dismissed.  

  I have heard rival submissions and perused the 

reply. 

  There is an allegation against the applicant/accused 

that he had procured the SIM Card for the main accused 

Devender, who made ransom call to the complainant, by which 

Rs. 2 crores were demanded from the complainant and he was 

threatened to be shot dead, if their demand was not meted within 

two days.  The SIM card was procured on 20.06.2021 and alleged 

ransom call was made on 21.06.2021.  There is no evidence that 

the applicant/accused has either induced or aided main accused 

Devender  to make the alleged ransom call.  Under these 

circumstances as well as the fact that applicant/accused is not 

previously involved in any other case and also considering the 

present scenario of Covid-19 Pandamic, no useful purpose is 

going to be served by keeping the applicant/accused in custody 

further.   Hence, the accused/ applicant is hereby granted bail on 

his furnishing a bail  bond in the sum of Rs. 20,000/- with one 

surety in the like amount to the satisfaction of ld. M.M/Duty 

M.M/Link M.M. Accused be released from JC if not required in 



 

any other case. With these observations, application stands 

disposed of.  

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel as 

well as to ld.LAC.   

       

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021 

  

PANKAJ ARORA Digitally signed by PANKAJ ARORA 
Date: 2021.07.05 16:50:57 +05'30'



 

State vs.  Sunny 

FIR no. 333/2020 

PS New Ashok Nagar 

U/s 379/356/411/34 IPC 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  None for the applicant/accused.  

 

  Order dated 21.05.2021 passed by Ms. Ritu Singh, 

ld. MM, is produced by the Reader of the court.   

  As per the said order, the applicant/accused has 

already been granted interim bail for 90 days subject to furnish 

of bail bond/surety bond of Rs. 10,000/- with one surety of the 

like amount.  

  Hence, no further directions are called for.  

  Application stands disposed of being infructuous.  

  Copy dasti.  

  

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021

PANKAJ 
ARORA

Digitally signed by PANKAJ 
ARORA 
Date: 2021.07.05 16:51:17 
+05'30'



 

State vs.  Robin Kumar 

FIR no. 223/2021 

PS Preet Vihar 

U/s  25/54/59 Arms Act 

& Sec. 34 IPC 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  Sh. Ajeet Singh Tomar, ld. Counsel for the 

  applicant/accused.  

  IO through VC. 

   

  Submission on the bail application heard. Fresh 

reply filed by the IO perused. 

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since 29.06.2021. It is 

submitted by ld. Counsel  for the applicant/accused that nothing 

incriminating  has been recovered from the applicant/accused and 

the alleged recovery has been planted upon him in order to falsely 

implicate him in the present matter. It is further submitted that 

investigation qua the accused has also been completed, hence  no   

fruitful   purpose   would   be  served   by keeping the 



 

accused/applicant in custody. It is further submitted that 

applicant’s case is fully covered as per the guidelines issued by 

the Hon’ble High Power Committee (HPC)  vide minutes of 

meetings dated 04.05.2021 for effective implementation of 

directions issued by the Hon’ble Supreme Court of India in Suo 

Moto Petition no. 1/2020. Hence, it is prayed, that accused/ 

applicant may be granted bail. 

  Bail application is opposed by the ld. APP  stating 

that allegations against the applicant/accused are serious in 

nature and as such,  it is prayed that bail application be dismissed.  

  I have heard rival submissions and perused the 

reply. 

  There is an allegation against the applicant/accused 

that he along with his co-accused persons/accomplices were 

traveling in a Taxi Car no. UP16FT6313.  On suspicion, said car 

was stopped by the police for checking.  Immediately, on seeing 

the police party, one person, who was sitting on the front seat 

next to the driver seat, ran away from the spot. On checking of 

the car, applicant/accused Robin was found sitting on the rear 

seat of the car and from the cursory search of the 

applicant/accused, two live cartridges were recovered from his 

possession.  From these circumstances, it is apparent that 

applicant/accused along with his co-accused persons was in the 

process of committing some serious crime.  Co-accused Mahesh, 

who succeeded in fleeing from the spot, is yet to be arrested.  Co-

accused Tanvir and Dharmender, from whom, accused persons 



 

had procured the arms and ammunitions, are yet to be 

apprehended.  Investigation is at a preliminary stage.  Hence, no 

ground to grant bail to the applicant/accused is made out at this 

stage.   The bail application is hereby dismissed.  

   Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel.   

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021

PANKAJ ARORA Digitally signed by PANKAJ ARORA 
Date: 2021.07.05 16:51:39 +05'30'



 

State vs.  Triptesh 

FIR no. 223/2021 

PS Preet Vihar 

U/s  25/54/59 Arms Act 

& Sec. 34 IPC 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  Sh. Ajeet Singh Tomar, ld. Counsel for the 

  applicant/accused.  

  IO through VC. 

   

  Submission on the bail application heard. Fresh 

reply filed by the IO perused. 

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since 29.06.2021. It is 

submitted by ld. Counsel  for the applicant/accused that nothing 

incriminating  has been recovered from the applicant/accused and 

the alleged recovery has been planted upon him in order to falsely 

implicate him in the present matter. It is further submitted that 

investigation qua the accused has also been completed, hence  no   

fruitful   purpose   would   be  served   by keeping the 



 

accused/applicant in custody. It is further submitted that 

applicant’s case is fully covered as per the guidelines issued by 

the Hon’ble High Power Committee (HPC)  vide minutes of 

meetings dated 04.05.2021 for effective implementation of 

directions issued by the Hon’ble Supreme Court of India in Suo 

Moto Petition no. 1/2020. Hence, it is prayed, that accused/ 

applicant may be granted bail. 

  Bail application is opposed by the ld. APP  stating 

that allegations against the applicant/accused are serious in 

nature and as such,  it is prayed that bail application be dismissed.  

  I have heard rival submissions and perused the 

reply. 

  There is an allegation against the applicant/accused 

that he along with his co-accused persons/accomplices were 

traveling in a Taxi Car no. UP16FT6313.  On suspicion, said car 

was stopped by the police for checking.  Immediately, on seeing 

the police party, one person, who was sitting on the front seat 

next to the driver seat, ran away from the spot. On checking of 

the car, applicant/accused Triptesh was found sitting on the rear 

seat of the car and from the cursory search of the 

applicant/accused, one country made pistol and two live 

cartridges were recovered from his possession.  From these 

circumstances, it is apparent that applicant/accused along with 

his co-accused persons was in the process of committing some 

serious crime.  Co-accused Mahesh, who succeeded in fleeing 

from the spot, is yet to be arrested.  Co-accused Tanvir and 



 

Dharmender, from whom, accused persons had procured the 

arms and ammunitions, are yet to be apprehended.  Investigation 

is at a preliminary stage.  Hence, no ground to grant bail to the 

applicant/accused is made out at this stage.   The bail 

application is hereby dismissed.  

   Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel.   

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021 

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2021.07.05 16:52:04 +05'30'



 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

05.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

 

This is an application for preserving the CCTV 

Footage/Video recordings/Seize DVR/All the connected 

CCTV Footage/GPS Location/Call Details Recording 

pertaining to the above-mentioned FIR i.e. FIR no. 96/2021 

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

 

  This court has already heard the ld. counsel for the 

applicant as well as IO on previous dates.  Record as well as 

reply filed by the IO perused.  

  It is vehemently argued on behalf of the applicant/ 

accused that fair investigation is not being conducted in the 

aforesaid case, inasmuch as the IO has not arrested the main 

culprits namely Chirag Saini, Rohit Aggarwal, Shahrukh and 

Piyush Kumar Gupta, who were the blockers   and who had 

received the impugned cheated amount from the US citizens. 



 

  On the other hand, IO had taken the plea that said 

accused persons could not be arrested keeping in view the 

Covid-19 Pandemic.  

  Perusal of the record shows that in the entire 

charge sheet, it is nowhere stated that co-accused persons 

namely Chirag Saini, Rohit Aggarwal, Shahrukh and Piyush 

Kumar Gupta were cooperating in the investigation or not.  

Further, while granting bail to the accused Tarun Sharma vide 

order dated 21.06.2021, it is observed by this court that role of 

the co-accused persons namely Chirag Saini, Rohit Aggarwal, 

Shahrukh and Piyush Kumar Gupta was more serious than the 

accused Tarun Sharma, but they were not arrested for reasons 

best known to the IO.  It is further nowhere stated in the charge 

sheet as to who had received the impugned cheated amount 

from the victims/US-based customers of Amazon Inc.  Even the 

estimate of cheated amount has also not been prepared.  The 

modus operandi of converting the gift cards into cash amount, 

as stated in the FIR as well as in the charge sheet, has also not 

been determined during the course of investigation.  

  Under these circumstances, this court is of the 

opinion that there is scope of further investigation in the present 

case and to ensure the fair investigation in the matter, further 

investigation is required to be conducted on the below 

mentioned aspects :- 



 

(i)  IO in the present case be replaced with another IO not 

below the rank of Inspector, who is well versed with 

dealing with cases involving cyber crimes ; 

(ii)  DCP concerned is hereby directed to supervise the 

investigation ; 

(iii) Record pertaining to CDR, CAF as well as Cell ID 

location of the accused persons namely Chirag Saini, 

Rohit Aggarwal, Shahrukh and Piyush Kumar Gupta 

as well as of accused Tarun Sharma be preserved and 

appropriate steps in this regard be taken by the IO by 

making request to the concerned Network Service 

Providers ; 

(iv) Steps be taken to ascertain the cheated amount from 

the US based Customers of Amazon Inc. ; 

(v)  Blockers be examined further to ascertain the modus 

operandi of converting the gift cards into cash ; 

(vi) Bank accounts of the accused persons be examined to 

track the cheated amount, if any, received by them.  

Appropriate steps be taken to preserve the relevant 

bank details ; 

 With these observations, the application for preserving 

the CCTV Footage/Video recordings/Seize DVR/GPS 

Location/CDR etc. etc., moved on behalf of the applicant Tarun 

Sharma stands disposed of.  

 Copy of this order be sent to the DCP concerned for 

information and necessary compliance.  



 

 Let compliance report be filed on 14.07.2021. 

  

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/05.07.2021 

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2021.07.05 
16:55:36 +05'30'


